
OFFICE OF THE DISTRICT & SESSIONS JUDGE (EAST) & 

JUDGE INCHARGE KARKARDOOMA COURTS, DELHI-110032  
 

IMPORTANT NOTICE 

 

In view of the unfortunate incident dated 23.12.2015, certain steps have been taken 

ensure safety and security of all stake-holders in Karkardooma Courts Complex from 

11.01.2016. After discussions with respected members of the Bar, earlier directions 

regarding issuance of passes w.e.f. 11.01.2016 for entry to Karkardooma Courts building 

are modified as under: 

 

1. Entry to the Karkardooma Courts building will be allowed to the accused/ complainant/ 

plaintiff/ defendant/ petitioner/ respondent/ appellant/ applicant or any other party to the 

proceedings only on the basis of the passes in prescribed performa to be issued by the 

Ld. Advocates, whose Vakalatnamas are already on record.  Otherwise, the parties can 

visit the Pass Counters at gate Nos. 3 and 4 for getting the passes issued on furnishing 

details of cases listed and photo identity cards.  

 

2. In case the visitor to the Court building is a woman, a child a senior citizen or a differently 

abled person, then an attendant is also entitled for issuance of a pass. 

 

3. Pass Counters at gate Nos. 3 and 4 will open at 8.30 am. Between 5.00 pm and 7.00 pm, 

passes will be issued for evening courts only at gate No.3. 

 

4. No passes are required for visiting chambers/ seats of Ld. Advocates in D, E, F and G 

Blocks. 

 

5. Entry passes can be issued by the branch/office heads in case of any official/ visitor is 

coming to visit the said branche/ office. Same condition applies to PWD, Post Office, 

UCO Bank, Dispensary and Shahdara Bar Association office.  

 

6. Parties/ witnesses carrying summons/ notices received from Courts need not get the 

passes issued. They can enter the court building after showing the summons/ notices and 

photo identity cards. 

 

7. In case of an undertrial in custody, one relative/ Parokar is allowed to attend the 

proceedings. Pass may be issued to him /her by the Ld. Advocate or the same will be 

issued from the Pass Counters at gate no.3 and 4. 

 

8. If an accused is on bail and he is unable to attend proceedings on the date fixed, then 

one of his relative/ Parokar will be allowed entry on the pass to be issued by the Ld. 

Advocate or Pass Counter to enable him to appraise the Ld. Court regarding reason of 

absence of the accused on bail. Same condition applies to any person summoned as a 

witness/ surety etc. if he/ she is unable to attend the Court. 

 

9. In bail matters, one Parokar/relative of an applicant will be issued pass by the Ld. 

Advocate/Pass Counter. 



 

 

10. In case any other person wishes to attend the criminal proceedings (who is not connected 

with the case), he/ she may move an application for issuance of pass  before the 

concerned court either through an advocate or through Pass Counter giving grounds of 

his visit at least two working days in advance and the concerned court may grant the 

permission after considering the question of safety and security of the stakeholders, over-

crowding in court, previous conduct of the applicant (if he had earlier attended the court 

and had created obstacles in smooth proceedings of trial) or any other relevant factor. If 

the application is approved, then the pass may be issued by the Ld. Advocate or at the 

Pass Counter on the date of hearing (as the case may be). 

 

11. All the Press Correspondents will be issued permanent passes by PRO of the 

Karkardooma Courts. The Press Correspondents will have open access to all Court 

proceedings subject to any existing restrictions or a specific order passed by the Ld. 

Court in a specific case. 

 

12. In civil cases, if a party is unable to attend the Court on the date fixed, then his attorney/ 

one relative may be issued pass by the Ld. Advocate or the Pass Counter.  

 

13. Passes will be issued to parties or their attorneys as and when they have to move misc. 

application or inspect Court records or visit Filing Counters/Copying Agency Counters. 

 

14. In all Labour Cases, Ld. Presiding Officer, Industrial Tribunal has been authorised to issue 

permanent passes to the office-bearers of registered Trade Unions and Management 

Associations, who in turn will be issuing passes to the workmen/ management 

representatives. The parties can also contact the Pass Counters for issuance of passes. 

 

15. Respective Bar Associations will issue identity cards to the Clerks of Advocates and Law 

Interns. In case a clerk or a law intern of an Advocate has not been issued an identity 

card yet by the respective Bar Association, then the concerned Advocate may issue a 

pass on day to day basis to the Clerk or law Intern but no such passes will be entertained 

after 31.01.2016. 

 

16. In case of a traffic challan, the said challan along with a photo identity card is sufficient to 

gain entry to Karkardooma Courts Building. 

 

17. It is mandatory for all visitors to Karkardooma Courts Complex to carry photo identity 

cards apart from day/permanent passes. 

 

18. Performa of the visitor pass can be downloaded from Court website at 

http://delhicourts.kkd.nic.in.  In case you wish to get the pass issued from the Pass 

Counter, please fill the proforma of visitor pass and submit the same alongwith your photo 

identity card. 

 



19. Visitors must carry the pass with them till their hearing commences. The pass can be 

checked by the Court staff or police officials any time in Court building. At the time of 

hearing, the pass is to be deposited in Court. 

 

20. In case of any difficulty, please contact office of the District & Sessions Judge (East) on 

phone number 011-22101300 Ext. 450. You may mail your enquiries/ suggestions at 

karkardoomacourts-dl@nic.in. 

 

 

 

 

 

             Sd/- 

Dated 08.01.2016                     (TALWANT SINGH) 

                     District & Sessions Judge (East)/ Judge Incharge 

                Karkardooma Courts, Delhi. 

 

 

 

Copy to : 

(1) Ld Registrar General, High Court of Delhi.  

(2) Ld. District & Sessions Judge (HQs). 

(3) All Ld. Judges posted at Karkardooma Courts, Delhi. 

(4) Shahdara Bar Association & other District Courts Bar Associations. 

(5) DCP/ East and North-East District.  

(6) All the Branch Incharges at Karkardooma Courts. 


